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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

/

Regn.No. DA-131/87 Date of decision: 14,8,1892
smt, Vijaya Jayaraman ..., Applicant
Versus

Unioen ef India through e Raspondent s
the Secy.,, Deptt, of
Economic Affairs and

Another,

Fqi the Applicant .... Shri 8.8, Srivastava,Advocate
For the Respondents eeso Irs, Raj Kumari Chapra,Aoncat
CORAM:

The Hon'ble Mr.P.K. Kartha, Vice Chairmaﬁ(J)

The Hon'ble Mr.B.N. Dhoundiyal, Administrative Member

1, Wﬁether Reporters of.local papers may be allowed

to see the Judgment? 320

2. To .be referred to the Reporters or not? o
JUDGMENT

(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))

'

The applicant, who has warked as Lower Division
Clerk in the Ufﬁige'of the respondents from 22.10,1977
to 25.4.ﬂ9§6, is aggrieved by the termination of her
sarvices, She has prayed for her\rainstatemant with
.retrosoactiva eff act’ and all consequential bsgnefits,

2. We have gone through the records of the case

and have h=zard the learned counsel of both the parties,
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Juring the period of absut 8% yrars of gefvice, the
applicant has drawn increments and she was allaued.

to cross the &fficiency Bar at the stage of Rs, 293,
raising her pay to Rs, 296/- na.m, -u,e.f‘. 1,10,19873,

Theras Qera no complaints abeout her work and condﬁct,

3, The order of app@inthent issued to the applicant
on 17.10,1977 contained the stipulation that the- appoint-
ment will bs purely an ad hoc basis till the qualifiad
candidates sn the b;sis of the Clefks Braae Examination
become avalilable, After the set@ing up of the Staff
Selection Commission w,e,f. 1.7,1976, recruitmant of
Group 'C' non-technical posts is to be madé through

it. The said Commission conducts examination for this
purpose, In order to give ad hoc LDCs a chance For-getting
their services regularised, a special' qualifying examina-
tion was held in 1982 in which the applicant appeared

and failed, SHe apoeared at.ﬁuo similar examinaticns
-held in 1983 and 1985 but failed on both the occasions,
4, The applicant has relied upon a letter dated
B,6.71984 issued by the Ministry of Irrigatien, Governmant
of India, addressed to the Chairman, Central Water
Commissioﬁ, to the effect that all ad hoc appoinmtmants.
made in the grade of LOC/Stenographer prior to 4,11,1978,
may be regularised as a special Case, According'to the
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respondeﬁts, there is no such stipulation in the 0. M,
dated 4,11.1978 issyed by the Departmsnt of Personmel
and Administ;ative Reforms,
5. In the instant case,'th@ respondents gave to the
appnlicant three ;hanceg to ﬁuali?y in three snacial
cualifying examinations, but shs failed, 1In the facts.
and circumstances, we are of the view that the app;icant
is not entitled to the relief sought by her, The
applicaticn is accordingly dbsmigsed, leaving the partiss
to bear their respective cests,
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(B.N. Dhoundiygl) Ta(A - {P.K. Kartha)

Administrative Mambar VicemChairman(Judl.)



